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Non-Deposit of E.PF.
Patmohana and Western
Mines in West Bengal

639. SHRI INDRAJT GUPTA:
Will the Minister of LABOUR AND
REHABILITATION be pleased 1o
state :

(a) whether the management of the
Damoda Patmohana, Western Kajora
anl Mines in West Bengal have not
paid Prowvident contribution of about
Rs. one crore and even mis-appropriat-
ed workers' share;

(b) the exact amount which has not
been paid by cach of the above manage-
ments;

(c) the action taken against them for
realisation of dues and resuits thereof;
and

by Damoda
Kajora Cogl)

(d) the reasons why the Defence of
India Rules have not been applied to
the managements for misappropriation
of Provident Fund?

THE MINISTER OF LABOUR
AND REHABILITATION (SHRI R. K.
KHADILKAR): The Coal Mines Pro-
vident Fund authorities have reported
as under ;—

(a) For the period upto March, 1972,
these collieries have defauited in pay-
ment of Provident Fund dues amount-
ing to Rs. 30.8 lakhs. Nondopayment of
members’ share of contribution recover-
ed from their wages amounis to Lreach
of trust.





